69 Written Answers

(b) and (c). In order to get maximum
response from oil companies, it has been
decided to have a flexible approach for the
third round of bidding. It is envisaged that
the contract will be in the form of produc-
tion-sharing with a seismic option, no signa-
ture or production bonus,no royalty payments,
corporate income tax at 50 per cent, bank
guarantees to be obtained only for a per-
centage of annual work programme. The
contractor would have to offer entire cost
oil and the profit oil to Government at
international market prices till India achieves
self-sufficiency.

(a) In their approved omlay of Rs. 9702
crores for the Seventh Plan for ONGC and
OIL Rs. 1500 crores #re tentatively carmarked
for exploration and develorment in the
offshore areas. The actual exploratory effort
in the offshore areas by ONGC/OIL would
depend on the offers received from foreign
oil companies.

Corporations to run Delhi and
Bombay Telephones

*134. SHRI MOOL CHAND DAGA :
SHRI P. M. SAYEED :

Will the Minister of COMMUNICA-
TIONS be picased to state :

(a) the circumstzances under which
Corporations are being formed to run Delhi
and Bombay Telephones;

(b how Government contemplate that
the working of telephones would improve
under the proposed Corporations wlhen the
equipment, buildings and staff remain the
same; and

(c) whether Government would cnsure
that the rates for telephones in Delhi and
Bombay under the proposed Corpcrations
would be at par with these in other Metro-
politan cities ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) Itis
being formed to provide greater flexibility
in management and to enable raising of
resources from the market,
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(b) It is expected that a more flexible
management structure, greater autonomy and
raising of additional resources from market
borrcwing to enable larger development
programmes would help in improving the
services.

(c) The tariffs are determined taking into
account various factors like operational
costs, cost of financial inputs, need for
generation of additional resources for future
development etc, Should the Corporation
consider it to be necessary to revise tariffs,
this would only be done with the specific
prior approval of the Telecom. Board.

Shifting of Industries from congested
urbap areas

¥135. SHRI DIGVIJAY SINH : Will
the Minister of INDUSTRY be pleased to
state :

(a) the tax benefits offered in the 1983
budget to facilitate shifting of industries
from congested urban areas on environmental
grounds;

(5" the number of industries which have
taken advantage of there benefits; and

ic) 1he efforts made by the Urban and
State Governments to convince industries to
shift ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATTA TIWARI]) : (a) to ().
The exemption of capital gains arising from
transfer of buildings or lands used for
purposes of business from tax was extended
to capital gains arising out of transfer of
machmery and plant also in the general
Ludget for 1983-84 to encourage industries
to shift from urban areas and also asa
measure for de-congesting the crowded cities
and reducing pollution. Apart from the fiscal
concessicns, the locational policy followed
by Government coes pot generally permit
setting up of new units and substantial
expansions of the existing industrial under-
takings in standard urban area limits and
municipal cities. As shifting of industries
from the existing locations would involve
creation of infrastructure facilities at the new
locations, the State Governments concen_:ed
are required to provide these facilities.
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Individual industrial undertakings are
expected to take advantage of the conces-
sions/facilities offered for shifting their
premises to the new locations. Statistical
information on the number of such industries
who have taken advantage of the facilities/
concessions for shifting from their existing
premises to pew locations is not centrally
maintained as this largely depends upon the
facilitios offered by the State Governments
concerned and initiative taken by the entre-

preacuss.

Racemmendations made at Conference
of Chief Electoral Officers held in
Delbi in December, 1985

*136. SHRI B. V. DESAI :
SHRI RAMASHARY PRASAD
SINGH :

Wl the Minister of LAW AND
JUSTICE be pleased to state :

(a) whether Chief Election Commissioner
had called a Conference of the Chief Electo-
ral Officers on 28th December, 1985;

(b) if so, whether at that Conference,
the inter alin suggested barring of indepen-
dents from contesting elections and introduc-
tion of electoral officers;

(c) the other points discussed at the
Conference;

(d) whether a pumber of suggestions
approved at thc Conference have been
forwagded to Government for their conside-

réfic¥, and
(¢) if so, how many of these suggestions
hawe been considered by Government ?

THE MINISTER OF LAW AND
JUSTICE (SHRI1 A. K. SEN) : (a) Yes, Sir.

(b) The conference examined the sugges-
tion fer banning independents from contesting
clections and the conditigns for the operation

of the bar. This suggestion was considered in
the light of theneed to eliminate candidates

who are not serious, from centesting elections.
The suggestion did not ind favour with the
conference. No question relating to ‘intro-
duction of elsctoral officers’ was discussed
in the comference.
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(c) A statement setting out the items
discussed is given below

(d) and (¢). The Government has been
informed by the Election Commission that
follow up action on the decisions taken in
the conference 18 being taken and formal
proposals, would be sent to Government
in due course, if they are considered

necessary. .

Statement

Items Discussed at Conference of Chief
Electoral Officers on 28th and 30th

December, 1985
S. No. Subject
1 2

1. Electoral Rolis

(1) Intensive revision/summary revision
of rolls in 1986-87 before general
elections to State Assemblies— In
view of the intensive revision of
electoral rolls in 1983-84 summary
revision may suffice — Usefulness of
summary revision of rolls.

(2) Electoral Rolls—Copies to be pre-
served right from 195) as permanent
record—Instructions for 12 years
preservation also,

(3) Free supply of copies of electoral
rolls to political parties under rule
11 (¢) and 22(c) of the R.E.
Rules, 1960.

(4) Time needed for printing of electoral
rolis in Urdu and Hindi.

(5) Issue of Foreign nationals vis-a-vis
the electoral rolls.

(6) Number of copies of electoral rolls
to be printed.

(7) Inclusion of names in the electoral
rolls under section 23 of the Repre-
sentation of the People Act, }950
—Procedure to be simplified.

(8) Amendment to electoral card on the
basis of under-taking to Supreme





